
 

 

 

ABSTRACT 

Labour — Tamil Nadu Manual Workers(Regulation Gf Employment and Conditions ct 
Work) Act, 1982 (Tamil Naclu Act 33 of 1962) - Tamil Nadu Manual Y„¥orkers SociziI 
Security and Welfare Scheme, 200C and 15 other A*elfare Schemes - Amendmc Mt t‹› 
schemes - Notified 

 

 
G.O (Ms.)No.78 

LABOUR AUD Ek1PLOYMENT fI1) DEPARTMENT 

Dateó: 15.05.2015 

 

 

Read  

Frcm the Commissicner of Laoour, letter No.W‟.//? 1C82/2014, 
dated 21.7.2014 

 
ORDER  

The appended Notifications will be puL›iisf ed in the Tamil Nadu C cvernmer I 
Gazette. The Works Manager, Government %entral Press, Chennai C00 0“/0 its 
requested to send 50 copies of the Gazette to the IrJvernment and 50 cm ie . to thr 
Commissioner of Labour, Chennai — oU0 006 

 
2. T he Secretary to Gcvernrner I, -f“amil Deveicpment and Infcri»ati(›t› 

(Translations Department, Ser:retariat, Chennai-600 0L\9 !›s requ stcd to sen‹J the 
Tamil transIat.on of the Notifications to the V\Works Manager, Governmeri‹ Ce‹ tral 
t*ress, Chennai - 600 079 for the publication 'n “Tal.‟oil Nadu Gcvernrr e„‹ I Gazette 

 
(By Oider of the Guvernor) 

 
 

KUMA t JAYAN I 
Secietary te L›cverrimer›t (iii:› 

 

 



 
 

 
COD'y' tO'  

 

The Secretary, Tamil NàclL‹ Manual A'Orkers Sccial Security and Welfarc Board 

Chennai-600 102 
”Che Secretany, Tamil Nad‹ Unorgai ised D!ivers Welfare Board, 
Chennai-C00 102 
The Secretary, Tamil Nadu Washermeri VJelfare Board, Chennai òfJ0 102 

The Secretary Tamil Nadu Haitdressers \Neì!are Board, Chennai ù"u0 102 

The Secretary, Tamil Nadu Taiioring Workers Welfare Boaid, 
Chennai-600 102 

The Secretary, Tamil Nadu Palm-Tree V\ic kers J/elfa!e BcarcJ, 
Chennai-600 102 

-Che Secretary, Tamil Nadu I-lai dicrafts V\iorkers Stellare B^ àfÒ, 

Chennai-600 102 

The Secretary, Tan›il Na‹1u Handloui+ and Hanclluom Silk Weaving Workei's 

Welfare 9oard, Chennai 600 102. 
The Secretary, -7amil Nadu Footwear and Leather %oods IVianufac›ory and 
Tannery Jlorkers Welfare DG<tfd, Cherinai-600 102 

The Secretary, Tamil Nadu Artisti. Welfaie Board, Chen‹iai-600 1L2 

The Secretary, Tan1iI Nadu fioldsmiths Wcrkers V/elfare Board, 

Chei nai-600 102 

The Secietary, Tamil Nadu F‟o!tery Workers Welfare Board, Chernai-C00 10"z 

The Secretary. Tamil Nadu Dcmestic V‟7Urxers Welfare Board, 

Chennai-C00 102 

The Secretary, „famil Nadu Puwerlcom Weaving Work.ers Welfafe Board , 

Chennai-600 102 

The Secretary, Tamil Nadu Street \*ending and Shcps and EstaGlicshmerits 
VJorkers Welfare Board, Chennai-500 102 

The L aw Department, whenna‹ CO0 00s 
The Senior Personal Assistant to Minister for Pural lndustries and Labout 

Chennai-600 009 

The Pri»ate Se creta to the ù*ecretary te wovernnient, 

Labcur and Emplcymerit Department, C hennai-60a› 00*a 

SI/SC/CC for file 
 

 

 



 

 

 
APPENDIX. 

NOTIFICATION-I. 

 
In exercise cf the powers conferred by section 4 of the Tamil Nariu 

Manual Workers (Regulation of Employment and Conditions of J/ori‹) Act, 19a" 
(Tamil Nadu Act 33 of 1982), the Governor af Tamil Nacl , after consultation 
with the Advisory Committee, hereby makes the following amendment to the 
Tamil Nadu Manual Workers (Construction YYr›rkeis) Welfare Scheme, 1994 

 
AMENDMENT. 

 
In the said Scheme, in clause 5, in sub-clause (2), for item (d). the 

following item shall be substituted, namely:- 

 
(d) Trade Union registered under the ”trade Unions Act 1?26 

(Central Act XVI of 1926), which has submitted the annual retu ns in Fotn'i E 
appended to the Tamil Nadu Trade Unicns Regulations. 192?, to lhe 
Registrar of Trade Unions, for three consecutive years before the date of 
issue cf certificate of employment; 
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In exercise of the powers conferred by section 4 of the Tamil Nadu 

Man‹zal Workers (Regulation of Employment and Conditions of ‟v'/ork„T Act, 19g2 
(Tamil Nadu Act ñ3 of 1982d, the t?overnor of Tamil Nadu, after ccnsultatiori 
with the Advisory Committee, hereby makes the following amendment to the 
Tamil Nadu Manual Workers Social Security and Welfare Scheme, 2006. 

AMENDMENT. 
 

 
In the said Scheme, in clause 9, in sui› clause {2”›, for iterr {bj, the 

foiIo'aing item shall be substituted, namely:- 

 
"(b) President cr the General Secretary of a trade uruun of the 

employment concerned, registered unci+r tt›e Trade Unicns Act, 1926 
(Central Act XVi of 1926), which has s btni ed the annual returns in Form F. 
appended to the Tamil Nadu Trade Unions Regulations, 1fJ27. to the Regi ti a‹ 
c›f Trade Unions, fur three consecutive years before the date cf isuuc of 
certificate of employment or any other cffice-bearer of such trade union 
a«thorised by the President or General Secretary of the said trade union, in 
writing in this behalf;". 

 

KLiMAR ,JAYANT 
LECRF. MARY TO GOVE RNfJENT {i/«) 
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In exercise of the pcwers conferred by erection 4 of the 1“ar il Nadu 

Manual Workers (Regulation of Employment and Ccnhitions of Work'› .Act 1? 82 

t kami! Nadu Aot 33 of 1502), the Governor of Tamil Nadu, after r onsultaticn 

with the Advisory Committee, heieby makes *he followit›g amendment to the 

Tamil Nadu Unorganised Drivers Social Security and We!fare Scheme, 20UL".- 

 
 

 
AMENDMENT. 

 
In the Eaid Scheme, in clause 9 in sub-clause (2J, for item tb), tne 

following item shall be substituted, namely:- 

 

 
"(b) President or the 1*enet al û*ecretary cf a tracée r.nich of the 

employment concerned, registered under the Trade Unions ü,ct, I üù*6 
(Central Act XV! of 1926), which has submitted the annual rein ms in I-‹:•ri°.› t- 

appended to the Tamil Nadu Traöe Unions Regr‹lations  1327. to the Registrar 

of Trade Unions, for three consecutive yea!”s before the date of issue cf 

certificate of employment or any other office bearer of sush trad union 

authorised by the President or Genera! SerFE'tal J Of UN Said trade «t son, lu 

writing in this behaif,” 
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In exercise of the powers (:onferreri by section 4 of the Tan ii Nadu 

Mam al YVorkers (Regulation of Employment and Conditions of LV‹urk) Act, i 152 

(Tan°.il Nadu Act 33 of 1962), the Governor of Tamil Nadu, aftei r cn»ultatir› 

with the Advisory Committee, hereby mak s the following amendment ‹c the 

Tamil Nadu Tailoring Workers Sccial Security and Welfare Schen›c. 2006 

 
 

 
AMENDMEF1T. 

 

 
In the said Scheme, 'n clause 9, in sub r.laus (2), fur ite›v (b) the 

fcllowing item shall be substituted, nanlely - 

 
 

“tb) President or the Oencral Secretary  c›f a trade ur›i‹›n et the 

enlployment concerned, registered unúei the Trade LJr ens Act, 1J2h 

(Central Act XVI of 192ò), which has •ubnnitt+cl the annuul retr rnü• ii°. F-ori n E 

appended tu the Tamil Nadu Trade Unions Rr‟.gulations, 1ü27, to the Regis* a‹ 

of Tiade Unions, for three conse‹cfJtive years before the date ‹of iss‹.ie of 

certificate of employment or any‟ otl er office-bearer of‟ surh tiade Unit.: 

autl orised by the President or Genera! Secreta!°y cf the said ttade unictJ iv 

writiilg in this bel alf;” 
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In exeFcise of the powers conferred fry section 4 of the Tamil Nadu 

Manual Workers (Regulation of Employment ancl Conditions of Work) Act, 1^J82 
(Tamil Nadu Act 33 of 198a), the £ overnoi cf Tamil Nadu, after consult°otion 
with the Advisory Committee, herehy makes th° following amendment to the 
tamil Nadu i-lair fJressers Sccial Security and Welfare Scheme, 2005 - 

 

AMENDMENT. 
 

 
In the said Scheme, in c!ause 9, in sub-clause (2). for item (b). the 

following item shail be substituted, narriely - 

 
“(b) Piesident or the Genera! 'Secretary  of a trade union cf the 

employment concerned, registered uncler the Trade Unions Act, 1. S26 
(L"entral Act XVI of 1926), ñ/hich has submitted the annual rett»ns in Foi n E 
apoended tc the Tamil Nadu Trade Unions Regulations, 1027, ie ft e Registrar 
of 1 rade Unions, for three consecutive years before the date cf issue of 
certificate cf employment oi any other office-bearer of sucn trade un.icri 
authorised by the President cr Ger ral Secretary of the said trade unicn, ir 
writing in this behalf,” 
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In exercise of the powers confei ted by section 4 of the Tamil Nacl« 

Manual Workers (Regulation of Employment and Conditio' s ot Works Act 106a 
(Tamil Nadu Act 33 of 1992)  the Governor cf Tamil Nadu, after consult«ticii 
with the Advisory Committee, hereby makes the fGliuwing amendment tc tf r/ 

Tarriil Nadu Washermen Socia! Security and Welfare Scheme. 2006‟ 
 
 

 

AMENDMEN 7. 
 
 

In the said Sche:ce, in clauase ü, in sub-clause t2), for item (h), the 
following item shall be suL›st:tuted, narnely - 

 
„(b) President or the Gener al Secretary of a troae !Ji i‹ n ut the 

employment concerned , registered u!1der the Trade UrJicns Act. 1 26 

(Central Act XVI of 1926), which has suUmitted the annual i eti rns in Forril E 

appended te the Tamil Nadu Trade Unions Regulations, 1927, to thr Regi/strar 

of Trade Unions, for three consecuti ye yearu before thr óate of iss»e uf 

certificate of employment cr ara; other cffice-bearer c›f su‹:h tra‹úe ui ibn 

authoi ised by the President or L*eneral Secretary ot the said tra‹le unir›n 

›A/riting in this behalt:” 
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NOTIFICATiON-VII. 

 

 
In exercise of the powers conferred by section 4 of the Tamil Nadu 

Manual Workers (Regulation of Employment and Conditions of Work) Act, 1ñ82 
(Tamil Nadu Act 33 of 1982), the Governor of Tamil Nadu, after consultation 
with the Advisory Committee, hereb'y makes the .following amendrrient to the 
Tamil Nadu Palm Tree Air rkers Social Securi'ty and Welfare Sr‹h °rrie, 20fJ6 - 

 
Ai\/IENDMEN T. 

 
In the said Scheme, in clause 9, m sub-clause (2), for item (te), the 

follcwing item shall be substituted, namely:- 
 

 
(b) President or the G‹°neral Secr tai y of a trade unici of thr‟ 

employment concerned, registered un er the Trade Unicns Act, 92a 
(Central Act XVI of 1926), which has s!abmitted the aniiual returns  
appended to the r»mi Nadu Trade Unicns Kequlations 1927, to the Registrar 
of Trade Unicns, for three consecutive yeats before the clate ‹›f issL‹e of 
certificate of employment or an\• o!her office-bearer of suct› trade uniuri 
authorised by the President or General Secretary of the said trade t›tJic›n, i!^. 
writing in this behalf;". 

 

 
KUMAR JAYAtJ”T 

S"ECRETAR”Y TO GCJVERNMEN” {i/c› 
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In exercise of the powers confer. d by section 4 uf the Tarriil I? aJ ! 

Manual Workers (Regulation of En›plc)yment ancl Condi\ ions of A'o!k) hat, 1962 

(Tamil Nadu Act 33 of 1982), the Govei nor of 1”aMlI Nadu, after consultation 

with the Advisory Committec, hereby makes the following amendment to t!‟!e 

Tamil Nadu Handicraft Workers Social Security and Welfare c°hr• m.e, 200C 

 

 

AMENDMENT. 
 

 
In the said Scheme, n ‹:Iause 9, in srib-clause (2), for item (b), the 

following item shall be suhstitLited, nameiy: 

 

 
"(b) President or the General Secretary of a trade Union of the. 

employmei t ccncerneú, registered under the Trade Unions Act, 1‟a 5 

(Central Act XVI of 192ò), ›vhish has submitt d the annual ieti‹rns in Form L- 

appended to the Tamil Nadó Ttaòe Unions Regulations, 1927 to the Regi°›trai 

of Trade Unions, for thme consecutives years b fcre the rlate of iss‹›e of 

certificate of ernploynsent or any oth r oftice-bearei of sucn trade u›iiun 

authorised by the Preside °t o General Secreta. y cf the said trr de ritiiot i in 

writir g in this behalf;” 
 

 
 
 

 

 



 

 

 
 

 
NOTIFICATION-IX. 

 
In exercise of the powers conferred by section 4 of the Tamil Narlu 

Manual Workers (Regulation of Employment and Conditions of Work) Act, 19ñ 
(Tamil Nadu Act 33 of 19R2), the Governor cf Tamil Nadu, aft=r consultation 
with the Advisory Committee, hereby makes the following amendment to the 
Tamil Nadu Handlooms and Hanrll‹›on Silk Weaving VVorkers Social Security 
and Welfare Scheme, 2006„ 

AMENDI¥IENT. 
 

 
In the saicl Scheme, in clause 9, in sub-clause (2j, for item (b), the 

following item shall be substituted, namely. - 

 
“(b) President Of the Gerier°ul Secretary of a trade ‹.Union of the 

employment con.cerned, registered under the Trade Unicns Act, 192f 

(Central Act XV! of 1926), which has submitted the anriual return in F ‹›rrr› E 
appended te the Tamil Nadu ”Trade Unions Regulations, 102“/, '.o the Registrar 
of Trade Unions, for three cGnsecutive years hetoie the dute ot isst e of 
certificate of employment cor any other offP e-bearer of such trade un‹oi! 
authorised òy the President cor .neral Secretary of the said trade ut›ioi . ir 
writing in this behalf;” 

 
KUfF/+R JAYANJ 

sECRETAr‹'/ o 'iovüi«NM*N î ‹›,‹ 
 
 

 

 
 



 

 

 
In exercise of the powers conferred by s ction 4 of the ? aivil Nadu 

Manual Workers (Regulation of Employment and Conditions of Work) Act, 1982 

(Tamil Nadu Act 33 of “› 982), the Go  mol of 1 arriil Nauu, after consultation 

with the Ad»isory Committee hereby makes the following amendment to t!›e 

Tamil Nadu Footwear and Leather Goods Manr!factory ant Tannery Workers 

Social See:urity and Welfare Schcr.!e, 2006 - 

 

AMENDMENT. 

 
In the said Scheme. in clause g, in sub-clause (2), for stew tb), the 

following item shall be substituted, namely - 

 
(bJ President or the General Secretary of a trade timicn of If c 

employment concerned, registered render the 1”rade Unions Act, ‟, 9 P 

(Central Act X'7I of 1926), which has submitteci the annual returns in l'orm F 

app °nded to the Tamil Nadu 7 rade Unions Regulations, 1927, to the Ftegisti"ar 

of Trade Unions, for three consecutive years before the date ot isst›e of 

certificate of employment oi any ether office-bearer of such trade t›nion 

authorised by the President rui- General Secretz‹ry cf the said trade ui‹iot›, in 

writing in this behalf;”. 

 
 

 
SECRETARD‟ 1 O GOVERNMI-? NI” (i/‟ ) 
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NOTIFICATION - XI. 

 
In exercise of the powers ccr ferred by section 4 uf the Tamil Na‹1u 

Manual Workers /Regulatiur› sf Employment and Cotlditions of Works Act 1IU,! 
(Tamil Nadu Act 33 of ‟. 982), the Governor of Tamil Nadu, after consultatior. 
with the Advisory Committee, hereby makes the following amendrrient tu the 
Tami! Nadu Artists Socia! Security and Welfare Scheme, 2006:- 

 
AMENDMENT, 

 
In the said Scheme. ir clause 9, in sub-clause (2), fer item (b„ the 

following item shall he substitutecl, namely:- 

 
“(b) President or the wene°raI Secretary of a trade iniur› of the 

employment concerned, iegistered under the Trade Unions 4.ct, !°%2E 
(Central Act XVI of 1926), which has submitted the annual returns in F”oi›T‹ E 
appended to the Tamil Nadu 1-rade Unions Regulations, 1927, to the RegistfñF 
of Trade Unions, for three consecutive years befcte the date of issf.i‹ of 
certificate of employment or any other office bearer of srich ii-ade uni‹›n 
authorised by the President cr General Secretaiy of the said trade lumen. in 
writing in this behalf;" 
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NOTlFlC&TION-Xli. 
 

 
In exercise of the poa•ers conferred by .sect:un 1 of the Tarriil Nadu 

Manual Workers (Regulation cf Emplcymetlt and Conditions of V?ork) Act 1J62 
(J”amil Nadu Act 33 of 19d2). the L o ‟ernor of ”Tamil Nadu, after consultat:on 
with the Advisory Committee, hereby makes the following amenrJmei I tc th‹a 
Tam!l Nadu  oldsrriiths Social Security and Wc'lfare Scheme, 200C: 

 

AMENDMENT. 
 

In the said Scheme, in clause 9, in suLv-clause (2), for item fb›, the. 

following item shall be substituted, nameiy:- 

 
‟(b) President or It e Genei ai Secretary c›f a trade union of the 

etcployment concerned, registered ‹.!r.dor the Trade Unions Act ‟.92*› 
fCertral Act XVI of 192G), which has submitted the annual returns in f-on» k 
appenr\ed tc the Tamil Nadu 1“rade Unions Reguiations, 1927, tc ‟the Regis‹ra! 
of Trade Minions, for three consecutive years befc›re the date of /'ssue ct 
certificate of employment or any ether office-bearer cf surh ti acid LIfi!Un 
authorised by the President or General Secretary of tl ie said trade union. in 
writing ill this behalf;". 
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NOTIFICATION-XIII. 

 
In exercise of the powers conferred Uy sectir›n 4 of the. Tamil NarJr‹ 

Manual Wcrkera (Regulation of Employment and Condii:mans of Work) Act 1gS2 
(Tamil Nadu Act 33 of 1982), the Governor of Tamil Nadu, afer consulta*.for› 
with the Advisory Committee. hereby makes the following amendment t‹› the 

Tamil NarJu Pottery Workefs Social Security and Welfare Scheme, 2006 

 
AI\/IENDMENT. 

 
In the said Scheme, in clause 0, in sub-clause 2). for item (bj the 

following item shall be substituted narr›e!y:- 

 

“(b) President or the Geneiai Secretary  of a trade union r›I ihe 
employment concerned, registered lJr Jer the Trade Unions Act, 1?26 
tCentral A°t XVI of 1926), which has submitted ttie annual return:•. in F”sri» 
appended to the Tamil Nadu Trade Minions Regulations, 1927. t‹› tne Registrar 
of Trade Unicr›s, for three cons°cutive years before the date of issue  I 

certificate of employment cr any othcr offic.e-hearer of such trade ‹iiJio‹1 
authorised by the President oF General Secretary of the saicl trade unix°.n ii°. 
writing in this behalf;‟. 
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Iri exercise of the powers conferred by section 4 ‹›f tne Tamil hJa‹Ju 

Manual Workers (Regulation of Eniploymen! ancl Conditions of Work) Act, 1 82 

(1 amil Nadu Act 33 of 1982), the Govern‹›r of Tamil Nadu, after cor sultaticn 

with the Advisory Committee, herehy makes the following amend:rem tr !f e 

Tamil Nadu Domestic Workers Social Security and Welfare Scheme, 20?7 

 
AMENDMENT. 

 
In the said Scheme 'n clause 6, in sub -clause! (2). fcr item (IN) ft1k* 

following item shall be substituted, namel‟y„- 

 
(b)'resident or the Genei ai *ecretaiy   of a Oracle ui iron ‹›f !he 

r'mployment concerned, registered under the Trade Unions Act, 1925 

tCentral Act XVI of 1926), which has submitted the annual retL!rns in ñorrt› 

appended to the Tamil Nadu Trarle Minions Regulations, 127, to the Reqistrrar 

of Trade Unicns, for throne consecutive years befc›re the date of issue ct 

cr„rtificate of employment cr any other cffice-bearer of sucn tracle unicri 

authorised by the President or General Secretary of the said tra Ie ur›i i , in 

writing in this behalf;”. 
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NOTIFICATI6N- XV. 

 
In exercise of thr„ powers conferred by section 4 of the Tamil Nadu 

Manual blockers (Regulation of en ployment ‹end Conditi<nns of Work) A«i "i 982 

(Tamil Nad« Act 33 cf 1562d, the Governor of Tamil Nadu, after cons: itât!Or 

with the Advisory Committee, h.=. eby makes the fcllowin¿ an endri ent to the 

Tamil Nadu Powerloom „Weaving Workers‟ Social Security and  c‹fare 

Scheme, 2010:- 

AMENDMENT. 
 
 

 
In the said Srheme, in clause 9, i.›› sub-clause (2), lot iterii ti›\, the 

follc king item shall be substituted, ria. ely.- 

 
“(b) President or the° General Secretary of a tra‹1e unio,s rat the 

en‹pioyivent concerned, registered unc!sr the I rgÇ¿ i.lnions Act, Jü 6 
(Centrai Act XVI of 1926), which has st bniitted the annual ietuii›s in ! r› n E 
appencle to the Tamii Naüu Traúe Unions Regulations, 1927, to the E.‹•gi oral 
of Trade Unions, fOf‟ thread consecutivos „ea „s before t.he kate of iss ue ‹›f 
certificate of employment or any ethel offi e-uearef of sur.h tiace ul‟.in'J 
authcrisecl by the President or General Secretary of the said trade ut‟ ion in 
writing in this behalf:". 

 

 
 
 

 

 



 

 

 
In excrcise of the t›owers confei red by section  of the Tamil ,N:-Edu 

Manual \/Vorkers (Regulation cf employment and Conditions of Wcrk) Act I tJ?›2 
tTamil Nadu Act 33 of 1992), the Govern°.of cf Ta‹vil Nad«, after nor.s it.stio» 
W!th the Advisory Committee, hereby wakes the following ameridnle‟ ! to ‹ne 
Tamil Nadu Street V«nding and Shcps anal Establishments YVcrkers S‹›cial 
Security ancl Welfare Scheme, 2010:- 

 

 

AI¥IENDMEN”T. 
 

 
In tale said Scheme, in clause 9, in sub-clause (2), for item Ib), the 

following item shall be suùstiluted, narriely. 

 
'(b) President oi the General Secret ry of a trade ›ni‹ar› r›J *fi‹› 

employment concerned, registerecl r‹nder the 7rade IJnicris A‹:t ?J •C 
(Central Act XVI of 192ò), which has suhmitted the annual ieturns in Fnrr f- 
apper dec! to the Tami! Nadu Trade Unions Regulations, 1ú27 to the I“.Üg!Str4“ 
of Trade Unions, for three conse‹suti.‟e years Lvefcre Il-le date of isb°ue LÜf 
certificate of employnlent or any ottler office-bearer of such tiace teixir» 
authorised by the PresiJent cr G rieral S cretary ot the said trade !.ii i » ii 
writing in this hehalf;”. 

 

 
 
 

 

 


